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CENTRAL ADMINISTRATIVE TRIBU
BANGALORE BENCH HAL
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Commerci-1 Gor plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : 1\9)|%¢-
APPLICATION NO ____ 6& /88(1)
W.P. NO 2904 /64 y
Applicant
Smt Jayalakehmi & 2 Ors V/s The Secretery, M/o Education & 3 Ore
To
1. Smt Jayalakshmi 4" i::icgi.Srnuihar
u.D.C.

i 36, 'Vagdevi'
Kendriya Vidyalaya Sangathan '
Jalahalli Shankarapuram

Bangalore - 560 004

Bangalore
;i . 54 The Secrstary
e SHELW; Mani Ministry of Education
L.D. €. New Delhi
Kendriya Vidyalayas Sangathan, ASC
Bangalore - 560 047 6. The Dy. Commissioner (Rdmin)
%, Skl thidssbaren Kendriya Vidyalaya Sangathan

(Nehru Houss)
4, Bahadur Shah Zafar Marg
New Delhi - 110 002

'D! Employee
Kendriya Vidyalaya Sangathan, ASC
Bangalors - 560 D047

Subject: SENDING COPIES OF CRDER_PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/Sktw/
.Euﬁiﬂémxaﬂﬁﬁﬁ passed by this Tribunal in the above said

application on 25-8-87
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,
P BANGALORE

' (FZER SHEET
Application 'No A S C\I of 1987 (Tv

) hP B i Sot, ply 2
")Iyt’ué\_kg)'l/bv' /_F 02()1; ' 8- 36‘,\’;. ! e

t . T

Respondent
koot | POty

Advocate for Applicant Advocate for Respondent

52, H-oF Tokn

Date Office Notes Qrders of Tribunal
A 25,8.1987.
Crder b

This is a transferred
o 8 and Ak
appllcatlonlrece1veﬁ from the
High Court of Karnatzks U/s 29
of the Administrative Tribunal
\ Act, 1985('the Act').

\ The applicants are wor-

! king in Kendriya Vicdyalayas of
f Bangalore, which are establi-
Ve | shed and mansged by a registe

L | society called 'Kendriys Vidyea
laya Sanghatan' ('Society'),
registered under the Societies
Registraticon Act, 1860 (Centra;
Act No.21 of 1860). These
facts are admitted by the appl]
cants themselves in their appl;]
cation. So far, the Central
Government in exercise of the
poﬁers conferred by Sec.l14(3)

|1 of the Act has not conferred
.jurisdiction on this Tribunal
over the society and the insti
tutions it is managing in the
different parts of the country.
oxa] Penc¥g From this, it follows that *

4 I | fmatter, which relates
registered society, car
taken on the file of th




Date Office Notes Qrders of Tribunal

Tribunal and decidednotwithstanding
an order mede by Shéi K. Shivshanker
xXxBkex Bhat, J., to the contrary on
8.7.1987, Shri K. Sreedhar, learnecd
“lcounsel for the applicants,, daes not
dispute thislegal position, andkvery
rightly, asks us to retransfer these
proceecings to the Hon'ble:High:Court
itself for being dealt with in accor-
/I'dance with law.

/ On the foregoing discussion, we
hold that we have no jurisdietion to
take this application on the file of
this Trikunal. We have no

dfbhoﬁQgg except to retransfer the
proceedings to the Hon'ble High Court,
1]

g

We, therefore, anranxig} direct
the Registrar to retransfer the pro-
ceedings to the Hon'ble Hich Court
itself along with an authenticated
copy of this order.
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CENTRAL ADMINISTRATIVE TRI UNAL

EMG:I:?S? BENGH
Commorciai Complex(B0a),
] ~ Indiranagey,Sumpl
‘&'..; 669/87(3) Gangalore~ 560 038,
(wﬁr.m.m/mb e
Te

The Assistant Reglstrar,
High Court of Karnataka,
z:m

nighf Buildings,
engglure,

/84y |
Subs Teensfer of Cose Tecords of WePelo.
/ 2904/84= Smt,Jayolakshai & ors.
¥/s. Secretsry, Min, of Edugation,

f{ tiow Oslhl & orss

A 'TIL]

Consecuent on tﬁt crdars dt, 25«07 of this
Teitunal { & aulbentiosted copy enclosed) in A.No.663/87(T)
(e "t0e2564/54) @il the case yecords (duly indexsd) pertaining
to the WP are returned mmu_ﬁ for further precesdlngs at the
Mon'bla iigh Soust, Kevnetaka. Gopies of the erder dt, 26-3-87,
has been sent t@ parties concurneds

Yourz faithPully,

b L
T vt o

Deputy fegistraz(d). J
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12,
13,

Asho; 665/87(T
rw:g:mmm 33)

411500
Deseristion

Peogress shast in ¥,9,
Order Sheet of WE
Exandmerte Repurt in UP
Prasentation Form & Indax
Stemp Poper for Rugl Re.100/e
WePy & APPidavit
Annexuses
Ishely dn WePy
IR, II in WP,
Vaxalat
femo with enclceutes
Tehol11 in wei,

Notices eto.

LA 2 LR T ]

2 » 9
10~ « 13
M =15
16 = 17
19 -« 28

44 = 48
48 « 53
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84 - 88
s - 97
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/ BREGD.A, Dy
CENTRAL ADMINISTRATIVE TRIZUNAL
BANGALORE BENCH
‘l!‘:"
i j Commercial Complex(BDA),
: Indiranagay,Suspk
A.Nos 663/87(F) i Sangalors- 560 038,
{11.P,No,2904/84) | i ey
To
The Assistant Registrar,
Migh Court of Karnataka,
High Court Buildings, ¥
Bangalcre.

Sir,
2 Subs Tranasfer of Casa vecovrs of We.P.Ne.
29p4/84~ Smt,Jayalekshmi & ors.

V/s. Secretary, Min. of Edumstion,
New h!.hiil OrSe

‘ LE LR}

Consecuent on the orders dt, 25-8-87 of this
Tribunal ( a suthenticated copy enclosed) in A.No.669/87(T)

 {W.P.N0,2904/84) all the case records (duly indexed) pertaining

to the WP are returned herswith for further proceedings at the
Hori'ble High Court, Karnataka, Copies of tha order dt., 25-8-87,

hay been sent t§ parties concerned,

Yours faithfully,
[ dncosacond o)
| AV N o \Q y B : fo)s ‘I
é/)L v T ——

Enels As per Index, V.UENKATA REDDY)
Deputy Registrar(d). - )
| i
At |
o hored |
( . TSR
M - : 9 ‘ - B }(f
( {}’ ."#4"'-":“" n,!m 1_"“? '*-. = -\ ff ‘i
S & [0 ) RECEIVEDY! i
\ & A RO Diary NoJACLEAEL
VR Y g e il T
7N { O 4id |
\ \ (“\ A & ¢



1e
Ze
Se

de

B
Te
8e
e
104
it
12,

1%,

A.No; 669/87(T)
(iia P, No,2904/84 )

ANOEX SHEET
EILE'A’
Gescription

Prograss shaot in W0,
Order Shest of HC
Exammer's Repart in WP
Presantation Form & Index
Stamp Peper for RugR Rs.100/=
WePe & Affidavit
Annexures
T.A.1, in U.P,
A, II in W,P,
Vakalat
Memo with enclosurss
T.RaTIT dn UeP,

Noticas etc.
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,

' ’ BANGALORE

[ t A AR

B ?253 SHEET
Application ‘No of 1987 ( —a

Applicant WP 290 J#),

Advocate for Applicant

§{ Respondent
f‘”(ﬂy, 2l ErlinSiotn VO
g’ﬁ?&\a.

Advocate for Respondent

. K-8 Tes,
Date Office Notes Orders of Tribunal
1
Tz KSPVC/PSM(A
28-7-67 KSPVC/PSM(A)
25.,8,1687.
M.&

This is a transferred
. & anvd ALk
appllcatlonlrece1ve6 from the
High Court of Karnateska U/s 29
of the Administrative Tribunal
Act, 1985('the Act'),

The applicents are wor-
king in Kendriya Vidyelayas of
Bangalore, which are establi-
shed and managed by a registem
society called 'Kendriys Vidya-
laya Sanghatan' ('Society!'),
registered under the Societies
Registrstion Act, 1860 (Centrs.
Act No.21 of 1860). These
facts are admitted by the appl:
cants themselves in their appl:
caticn, So far, the Central
Government in exercise of the
powers conferred by Sec.l14(3)
of the Act has not conferred
jurisdiction on this Tribunal
over the society and the insti-
tutions it is managing in the
different parts of the country.
From this, it follows that thizs

tmatter, which relates to a

registercd society, cannot be

teken on the file of they,



Date Office Notes Orders of Tribunal ‘

Tribunal and decideinotwithstanding
an order mede by Shri K. Shivshanker
xXxBRax Bhat, J., to the contrary on
8.7.1987, Shri K. Sreedhar, learned
_Jcounsel for the applicantsy,,.daes not
dispute thislegal position, and very
rightly, asks us to retransfer these
proceecings to the Hon'ble:High:Court
itself for being dealt with in accor-
dance with law,

y On the foregoing discussion, we
hold that we have no jurisdiétion to
take this application on ﬁpe file of
this Trikunal. We have no W?’
<ﬁcho$Q§4 except to retransfer the
proceedings to the Hon'ble High Court.
/)

S

We, therefore, Buirnmxfak direct
the Registrar to retransfer the pro=-
ceedings to the Hontble High Court
itself along with an authenticated
copy of this order.
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